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alreaagy. It is a very serious issue. The
Jain Commission Report was submitted
to the Government about three months
back. It has still not seen the light of the
day. We are being kept in the dark. Sir,
you are the custodian of the House. We
have seen the hon. Members referring to
Press clippings today. We are not
referring to the Jain Commission Report.
How long will it continue like this?

How long will it continue like this? As
per the Jain Commission Report, as
rcported in the Press, it is crystal clear
that our intellligence machinery had
failed. As per the Jain Commission
Report submitted to the Government,
there are so many conspirators and it has
been proved. What action has been taken
in this regard? We have been kept in
darkness. I want to know whether the
Government is waiting for some more
murders to be committed. As a result of
these militant activities, we have lost our
Prime Ministers, Chief Ministers and
thousands of people. I want to know
whether it is not a serious matter which
should be considered by this House. Sir,
as you are the custodian of the House,
you have got more responsibilities. One
Minister is still present in the House even
the Minister in-charge of Parliamentary

Affairs was also present in the House-
Kindly direct them to expedite the
matter; otherwise, so many things will
happen, and particularly the evidence will
be destroyed. Hence my request is that

this Report should be placed on the .

Table of House immediately.

SHRI PRANAB MUKHERIJEE (West
Bengal): Sir, I just like to add one thing.
It is obligatory on the part of the
Government and as per the Commission
of Inquiries Act, 1956, they will have to
place the Report of the Committee along
with the Action Taken Report. We
expected that the Government should
have placed this Report—at least
indicated that during this Session they
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would like to place the Report along with
the Action Takcn Report, whatever
Action Taken Report has been prepared,
whatever action they have taken.
Therefore, I would like to have some
response from the Government, they
should indicate to us—some Cabinet
Minister is sitting—by what
time—because we know the schedule of
the present Session—we are expected to
have the Report placed on the Table of
the House along with the Action Taken
Report.

SHRI SURESH PACHOURI: Sir,
there is no response from Minister
...(Interruptions)...

Postal Strike

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, we cannot but deeply
deplore the attitude and policy of the
Government with regard to the Postal
strike which is continuing. It has entered
the fourth day. A vital channel of
communication in the country has totally
collapsed. Much contrary to the boastful
statements being made that nothing is
wrong, something of the Postal system is
still functioning, the facts are completcly
otherwise. The Postal Department has
come to a standstill. Lakhs of Postal
employees are on strike. Maybe, it has
entered the fourth day and the
Government appears to be silent. At
lcast, the Parliament which is in Session
is not being informed about the
negotiation that is continuining. I
thought, the House expected the hon.
Minister looking after Communications,

. of course, it is an additional charge—will

inform the House. What is happening to
that? How long is this strike going to
continue? -Therefore, the whole policy
appears to be devoid of any responsibility
and extremely casual. -‘The Prime
Minister, only the other day, said that
negotiations are going on. Sushmaji said
in the othcr House that talks are going

. on, but how long will the talks go on?

Sir, the Tandon Committee Report was
submitted to the Government much
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carlier. Why did the Government wait for
a strike to take place, to take a vicw on
the Report? And why are the
negotiations  being allowed to be
conducted by officials only? What
prevents the Minister from having talks
with the leaders of the striking
employees? Since the communication
channel has collapsed, causing deep
distress to the common people, those
who cannot speak on talephone; those
who cannot make use of fax, those whose
numbers are much greater in the country,
they are facing a  tremendous
inconvenicnce. Even after this, the
Government does not think it necessary
to come fo the House! Sir, therefore, I
demand—number one—the Minister must
talk (o the striking employees. There is
no question why the Minister shouid not
talk. It should not be left to the
bureaucracy only.

Number two, the Government must
take a positive step towards implementing
the recommendations made by the
Tandon Committee. Number three, the
Government must enlighten the country
in the House tomorrow as to at what
levef the talks are going on and as to
what the Government intends to do to
put an end to the strike in order to create
a situation where this paralysed condition
is done away with as also the postal
system is put to action. This is absolutely
devoid of responsibility. The Government
is too casual and it does not seem to take
the House into confidence when the
House is in Session.

SHRI NILOTPAL BASU (West
Bengal): Mr. Chairman, Sir, I had raised
this issue earlier. I would like to share
certain  information with the House.
There is absence of a statement by the
Government. Apart from other things,
the Parliamentary convention demands
that when a statement is made in the
other House, it is also made here so that
the Members can have their questions
clarified. It is not done. We are seeing a
systematic propaganda bcing made by the
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Government, using all channels, to
malign the striking employees and to
politicise the issue of strike. Mr.
Chairman, Sir, you must be aware that
the organisations of postal employees
have gone on strike earlier also during
the Prime Ministership of Mr. Deve
Gowda and Shri Narasimha Rao. Even
before starting negotiation or discussion
with the striking employees, we bave
definite information that the Government
would charge the major Opposition
parties with. manufacturing this type of
agitation. The Government. is openly
maligning the striking employees.

Secondly, Mr. Chairman, Sir, a
month’s notice of strike was given. There
has been no effort on the part of the
Government to avoid the strike through
negotiations. The question of negotiation
will arise only after the strike has started.
The Government is distorting the facts.
There is no connection between the
recommendations  of  the  Talwar
Comnmittee and the Fifth Pay Commission
report. The Talwar Committee was
constituted by the Government much
earlier. Sir, there is an inhuman system
of extra-departmental employees
prevailing in the Department of Posts.
Since the British days, since the 19th
century, certain employees are working
with such responsibilities as those of full-
fledged employees of the Department of
Posts. But, they are not recogmised as
employees. Sir, there are employees in
this ED category who are given as low a
salary as Rs. 800 per month and they are
linking this with the Fifth Pay
Commission recommendations! Three
years ago the Talwar Committee had
given its recommendations but they have
failed on that. It is demanded that this
inhuman  colonial legacy should be
brought to an end. The Government is
still trying to confuse the issue saying that
it is related to the Fifth Pay Commission.
What we say is, this attitude does not
help. The Communications Minister is
openly saying that unless the strike is
called off, there would be no
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negotiations. She has taken it as a
prestige issue. No responsible
Government and no Government which
is sensitive to the difficulties of the
peoplée takes such a confrontationist
position. After the Prime Minister’s
remark that some way will be found out,
we wers hopeful. But we have seen that
even after that -the Secretary of the
Dspartment of Posts has gone back on
the aseurance which was made by the
Depiartment of Posts and the Postal
Board. They said that the ED employees
would. be converted into postal
employees. They have gone back on that
and the whole thing has added up to the
confrontation. We urge upon you to ask
the Government to take some meaningful
steps because six lakh employees are
iavolved. The entire postal network has
come to a stand-still. Yet, the
Government, day in and day out, is
misleading the nation saying that the
strike had no impact whereas, day in and

day out, the strike is going from strength -

to strength. Our only appeal is that the
Government should take ugent steps at
the highest political level to find out a
way out and go in for a negotiated
settlement and restore the postal system
in the country.

SRl R. MARGABANDU (Tamil
Nsdu): Sir, normal lifc has been
paralysed due to this postal strike. The
communication of the poor man has been
disturbed. 1 is all right that rich people
have STD and other means to
commumnicate. Bur, so far as common
man is concerned, this strike has very

much affected his normal life. Sir, the |

Goverameént must come forward and
accept some of their reasonable demands.
At the same time, the postal employees
must yield to some of the reasonable
problems of the Government. ] am told
that about Rs. 600 crores are involved
per year. 1 do not know to what extent
the Government will be able to bear it.
. Phis is one question. Secondly, Sir, some
of the dcmands of the employees have
slecady basn  sseepied by the
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Government side. Some of the employees
were ready to accept them. But, some
political parties are intervening in the
matter. They are preventing the
employees from accepting any such thing.
So, I request the Government that some
of the reasonable demands of the postal
employees may be accepted. I also appeal
that the postal employees should also call
off their strike in order to restore the
normal life.
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SHRI NILOTPAL BASU: Sir, there is

a serious point of order.
...(interruptions)...
MR. CHAIRMAN: On what?
PROF. VIJAY KUMAR

MALHOTRA: You have condemned the
Government for nothing and without any
reason ...(interruptions)...

SHRI NILOTPAL BASU: My point of
order is, Mr. Malhotra has made a
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statement  that the employees have
revised their charter of demands. It is a
plain untruth ard to that extent, he is
misled the House. That is my point of
order. ...(interrupticns)...

PROF. VIJAY KUMAR
MALHOTRA: Sir, this is not a point of
order ...{interruptions)...

SHRI NILOTPAL BASU: Sir, there is
absolutely no diffcrence between the
sirike and their charter of demands.
...(interruptions)...

e favm Fm oednn: R a1 e
#F&, you have misled the House from the
beginning.

SHRI NILOTPAL BASU: You are
misleading the House. ...(interruptions)...

PROF. VIJAY KUMAR
MALHOTRA: You completely
misled the House.

SHRI NILOTPAL BASU: You arc
misleading the House. ...(interruptions)...

MR. CHAIRMAN: Mr. Malhotra, you
complete
...(interruptions)...
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SHRI S. VIDUTHALAI VIRUMBL:
Sir, I did raise this issue in this august
House three days  before the
commencement of the strike. You had
kindly permitted me to raise it.

MR. CHAIRMAN: Please finish it in
one minute.

SHRI 8. VIDHUTHALAI VIRUMBI:
Yes, Sir. After that, Mr. Vayalar Ravi

have

your submission first.
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had also raised the same issue.. The same
issue had also been raised by the C.P.I.
When I was raising the issue, I was told
very cleary that the main issue was, the
departmentalisation of the E.D. workers
and pay on a pro rata basis. They are
not demanding it on an eight-hourly basis
but are demanding it on a pro rata basis.
My collcague has said that about Rs. 600
crores of expenditure would be incurred;
that is why employees have to decide
about it. What I would like to

say is, when the retirement age has been
raised from 58 years to 60 years, the
Government, in this financial year alone,
is going to save about Rs. 1,800 crores.
The amount of Rs. 600 crores could be
taken out from the amount of Rs. 1,800
crores. That is why, as far as the financial
problem is concerned, it is not an issue at
all. I had requested the hon. Minister on
that day, through you Sir, that a
statement should be made. I feel
depressed today because no statement

has come from the Government on this

issue. Where do they stand? Why is there
so much lingering? If we find any reason,
we can also co-operate with them to avert
the strike. This is based on “equal work
for equal pay.”

In 1993, there was a four-day strike in
the Postal Department. At that time,
there was an agreement between the
Government and the workers that the
Government would constitute a
Committee to go into the grievances.
Based on that agreement, in 1995, the
Government had constituted a committee
i.e.,, Talwar Committce. The Talwar
Committee has  submitted some
recommendations. Now, based on those
recommendations, the workers have
submitted their demands and grievances.
Therefore, it is totally justified and two
important Unions — N.F.P.E. and
FN.P.O — are participating in the
strike. Both the unions are important.
When both the unions are participating in
the strike, means, six lakh workers are
participating in the strike. New, the
communications have completely been
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paralysed. Sir, six lakh workers are
involved. It is a very important issue
affecting the whole nation. That is why,
once again, I ask the Govefnment to
continue its dialogue in a friendly and
human manner and see that grievances
which are actually placed before you are
accepted and rectified.

The second point is, the Government
should come forward before this august
House with a statement as to what action
they have taken. With these words, I
conclude, Thank you. ...(interruptions)...

SHRI SANGH PRIYA GAUTAM:
Sir, the employees have to withdraw their
strike also in the interest of the
nation...(interruptions)... Why should
there be any statement only? The
employees should also be persuaded to
withdraw the strick. ...(interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
Because no statement has come from the
Government...(interruptions)... He s
entitted 1o speak whatever he wanted
10...(interruptions)... What 1 wanted to
say is, if a statement comes from the
Government, we will know the actual
position and we can take a decision based
on that. Without any statement, how can
we come to any conclusion?

SHRI VAYALAR RAVI: Sir, my
appeal to Mr. Malhotra and the Treasury
Benches is, please do not bring politics
into this. There is no politics involved
and there is no political interference in
this. 1 can assure you. This is an issue
which is affecting the nation and in the
national interest we are suggesting that
the Government must come forward and
settle the issue. The hon. Minister can
negotiate. I would like to make only one
point. The nomenclature “Extra-
Depatmental Employees” is a wrong
notion. Sir, nmot only in Kerala, I can
assure you, and you can also find out, in
every State, more and more young
people are being recruited. Once upon a
time, only retired personnel were being
employed. But, today, young people are
being recruited. And, there is also a rule
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in the Department that more than 60%
of the employees should be recruited
from the categories of S.C. and S.T. and
one’s qualification should be below X
class.

These are poor men. They are selected
by the Superintendents of Post Offices.
Sixtysix per cent of the people imvolved
in this work are Scheduled Castes and
Scheduled Tribes. They work for more
than eight hours. They go by a bicycle or
by a bus to the main post offices, collect
the baggage, come back and distribute
the mail. There was a film in Kerala on
an ED employee killed by an elephant
while walking through a forest.

Sir, this “Extra Departmental” was
introduced when Indian population was
only 23 crores. Now, it has reached 100
crores. Since then, the population has
increased, the villages have increased, the
work load has increased. So, please take
into account the fact that there is no
point in calling it Extra Departmental.
They are departmental employees,
working for more than eight hours. They
were recruited as per the norms of
employment exchanges. Most of them are
poor people, the Scheduled Castes, the
Scheduled Tribes. They are catering as a
post office or even more than that. So, 1
appeal to the Government to look into
the grievances, to look into the issue in a
humanitarian way. We are living in a
country where there is no slavery. In fact,
they are more salves than employees. So,
1 appeal that we should forget politics
and look into the matter seriously. It is
purely a trade union matter. Mr.
Malhotra, I know the trade union which
belongs to your party is not associated
with the strike. But, that should not be
an impediment for the Government to

have a dialogue and settle the issue.
Thank you.
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Buséaess
ALLOTMENT OF TIME FOR
DISPOSAL OF GOVERNMENT AND
OTHER BUSINESS

MR. CHAIRMAN: Hon. Members, I
have to inform that the Busines Advisory
Committee at its meeting, held today i.e.,

13th July, 1998, allotted time for
Government  legislative and  other
business, which is as follows: (a)

Discussion on the working of the Ministry
of Environment & Forests, and the
Ministry of Industry—5 hours each; (b)
Consideration and return of the
Appropriation (Railways) No. 3 Bill,
1998, after it is passed by Lok Sabha—3

- howurs.

Now, it is seven minutes to two. When
would you like to meet again?
(Interruptions)

SHRIMATI KAMLA SINHA: There
is no strike in  Railways, Sir,
(Interruptions).

SHRI H. HANUMANTHAPPA: Mr.
Chairman, Sir, the point is that we do
not get a place at the first floor canteen
for lunch. It takes time. That is why a
minimum of one hour is required;
otherwise, we would not be able to come
back in time.

MR. CHAIRMAN: All right, the
House is adjourned for lunch for one
hour.

The House then adjourned for
lunch at fifty-three minutes past
one of the clock.

The House re-assembled after
luch at fifty seven minutes past twa
of the clock, the The Beputy
Chairman in the Chair.

SHRI VAYALAR RAVI: I welcome
you Madam.

THE DEPUTY CHAIRMAN: I hope
that this welcome translates into co-
operation. Now, we shall take up the
Appropriation (Railways) No. 3 Bill,
1998.



